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Final Decision: Disposed Of

Judgement

Category I,PTOs registered with MEA and facilitated Hajis at least for 7 Haj operations or more.

Category II,"PTOs registered with MEA and facilitiated Hajis for at least for 1 to 6 Haj operations and PTOs

which have facilitated at least 50 umrah pilgrims in a year for any five years.
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